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3 :: : ;?(Eo LIANCE AFFIDAVIT ON BEHALF OF THE BIHAR
£ ;% <STATE POLLUTION CONTROL BOARD:
it PR |
i ;; 5 £ E Abhimanyu Singh, aged about 32 years, Son of Mr. Ranjan Kumar
ARS8 Q

Singh, residing at Kailash Vatika, Sardar Patel Colony, P.O.-

Sadaquat Ashram, P.S.- Digha, District- Patna- 800010, do hereby

solemnly affirm and state as follows:-

it I am posted as Law Officer in Bihar State Pollution
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and circumstances of the present matter. I am competent and

duly authorized to swear the present compliance affidavit.

2. That the instant application has been filed by the applicant
alleging therein that three ponds known as ‘Ganga Sagar’,
‘Dighi” and ‘Hargi‘ in Darbhanga, Bihar, are being encroached

~ upon; dumping of garbage and sewage is taking place in these

three ponds.

3. That the instant application was heard and disposed of vide
order dated 23.03.2023 by which the Hon’ble Tribunal directed
the State Board to take water samples six monthly from the
three ponds and if the water is found to be higher than the
prescribed standards/parameters then appropriate direction
shall be issued to the concerned authorities for taking remedial
actions.

4. That the State Board is complying with the direction of the
Hon'ble NGT and is taking samples of water from the three

ponds regularly. The water sample analysis report till April

1’“@&4 has been submitted before the Hon’ble Tribunal by way
@) o

]

2 K Lp..bf co\Wpllance affidavit dated 03.07.2024. The water samples

I( \S'L"t PP& 8
ReQ\, %jt ollected from the three ponds for the month of May’

\To?
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2025 to Nov’ 2025 on 30.05.2024; 25.06.2024; 11.07.2024;
12.08.2024; 23.09.2024; 25.10.2024 and 12.11.2024,
respectively. The water sample analysis report suggests that
the water quality is within standards for parameters like
Dissolved Oxygen; pH; BOD and was beyond the prescribed
standards for the parameter TC and FC.
A copy of the water sample
analysis report for the three ponds
is annexed and marked as
Annexure-1.

5. That the Hon’ble Tribunal vides its order dated 01.08.2024
directed the State Board to determine the Environmental
Compensation to be levied on Railways. The State Board vide
its affidavit dated 13.09.2024 informed that the Hon’ble
Tribunal that the assessment of Environmental Compensation
on Railways has been done and the State Board has issued a
‘Proposed Direction’ to the Railways for taking remedial
meas:ures and for file its objection to the State Board proposed
action of levying Rs. 1,62,12,500/- as Environmental

ompensation.

.tLhe Railway failed to respond to the ‘Proposed Direction’

I [A K cag
l*( Wf&i‘é}su%l) by the State Board and therefore the State Board has
29052027/ 1

S/
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imposed an Environmental Compensation of Rs. 1,61,12,500/-
on Railways through DRM, Samastipur Division.
A copy of the Direction dated
20.01.2025 is annexed and marked

as Annexure-2.

. That further it is stated that the Fourth meeting of the committee

constituted by the Hon’ble Tribunal was convened on 22.01.2025
when the progress of the work being done was examined and
further necessary directions has been issued to the concerned

authorities for taking further action.

That I have read the contents of the affidavit and have understood

the sa migentify the Uepanent synaturefiis

DEPONENT
VERIFICATION

Verified at Patna on 28" day of January, 2025, that the averments
made _in the present affidavit are true and correct to the best of my
knowledge and information derived from records of the matter,
Nsver R
A S

DEPONENT

284

———



285

15A[BUY pieog

ressl- N 03y |y
YNLYd-8s1Jd
VI Y

5y &

,.

JUINPD [BLUSOPUL 3Y) BUIAIIAI Jou s1 puod sy Jeyl Suimoys (o)) ¢

12\0 . ‘puad} 3uisIIIP BuImoys ) ¥ D¢
q I/BE Jo paepuels pagriasaad ) punoae Jsowe s1 (A (OY ‘7
S -ap11 menbe 10) poos are spad) 0@ ® HU pAvsqO |
ISHARWIY
0z vel o€l 91 g 87 ¥9 08 o ("1/3w) spjos papuadsng jeyo |,
09¢ Pt 0LE ik §0t g g1¢ or¥ = (71/8w) sp1jog pasjossip [g)o |,
orl otz 79 0l o€l 06 08T 98T = (1/3w) £QDED sk ssaupaEy [0 ]
09t 09¢ 091 ] 9 8T 9¢ 9¢ =2 (1/8w) ao)
009 0'c9 0ol 0Tl L <L 6 1L = ("1/3w) aprrojy )y
o€l 3 8¢ 6 o0z 00z 08T 0t -- {(1/3w) g0 se OQueyy
: €8t 7ROC <98 581 979 T8l ) 98¢ - (NLN) Anprgan
D06L 90€T 00€7Z 000L1 000+ 000<E 000<¢ 000Fs (1w pOI/NJIND 3
000t 001¢ 00gs 0005 onnes 000F< 000+S 00nT6 = (1w g0 1/NdIN) DL
1ag 1ad Tad #570 0] 950 10 10 = (/W) N sE ey
e Tt [ 0¢ s 9T 61 YT 0¢> (/3w) qod
9z¢ €9 08S 768 g9t gL k] P8L = raganpuo)) [eatadyy
88L N2l 86'L TL ws 7 618 86 'L <89 1id
<9 96 68 '8 ro LEl 1'vl L9 0= (/3w asixqy pasjossiqy
PEOT11-21 PEOT-01-ST | ¥TOT-60-£C PYTOTROZI FTOT-LO-T PZOT-90-CT PTOT-S0-0€ PTOT 0 €0 5 Susjdwes, jo aeg
1961 9s81 | LEPD 0601 19L - pE9 SHgoy I “ON J9¥ LI01B10qE |
e funpeq
ESURYQIBQ-ISI ‘UONEIS AEM[IRY JBIN VBT IRIBH e NH:_,,,H _.,EL_U._,NM}WWM_%@ S1JAUWIKIR G
(1 oN JHo Jad se Sprepuelg

v3ueyqie( "aye ] IyeIep] jo Hoday siskjeuy arduweg 10w

010 Qog-euRy enndijied eary [eusnpu] enndipied uemeyg [saaLe

vulE ] ‘parog [013U0)) uoun[io 3e)s Jeyrg

{~ gj\ccg




286

1sAjeuy pieog
Wi 0N
VR

-puod sty ut Bunwod s1 IFLMIS J10W TEYT SINOYS SIY ],

\@u =. MEIS JLIRYD IR ING $TOT ISNENY 01 p70T A Y Wodf pudd) JuUISELID MOyS San[Bs Y B LT

/)9 ‘pagpuEls paqrssad gy mipis e OO 'A09 "Oq ‘pd 1
SyaBWIY
vT 4! 0¢ 4 87 8¢ A3 ot = (1/3w) spijos papuadsng [ejo |,
Tes 8t 88t 89¢< 76¢ 0l 4y zns -- ("1/3w) Sp1j0S PAALOSSIP [E10],
061 Z81 091 0Ll Z81 781 TLl (€T - (1/8w) ¢ODHE)) SE SSIUPIBY [BIO ]
00r 00F 002 8% 8t T of 9¢ = (1/3w) apd
089 0'9L 0°€01 0Tl 06 8 L8 8 o ("1/8w) apraojy)
9L1 9L1 bl 0zl 09z 29! POE e = (1/8w) oow) se ey
£09 §1€ 9L 5t 0€ 'S 96T LA == (LLN) Anpigan
000%§ 000tT 000§ 0061 000S€ 000+ 000$¢ 00076 00SZ/00S 2qESSIULIA] / A|qRIISA(] (1w 00 1/NdIN) DA
000091 0008€ 00026 000 0001 000S€ 000¥S 000091 - (w o0 1/NdIN) DL
© 1ag €0 1ad 1as 0<0 1ad Tad 00°0 = ("1/8w) N SE 33811\
¢e P'e L1 6T 9°¢ LT T s oe> '1/3w) qog
m 758 €28 959 799 £6b 989 01L 9L = Ayananpuoy) (eargoagy
| 1z rI'8 6L SL ro'L £C°L LEL 6L $'8-¢9 Hd
£9 88 89 Ty 79 €11 | 79 0= (1/3w) wdBAXQ pasjossiql
Feoz-11-21 FCOT-01-ST | $TOT-60-CCT FZOTBOTI FeOT-LO-11 +Z0T-90-ST | +T0T-€0-0¢ | vzoz o <o -- sundweg jo ajeq
09I | PS8 orrI 7601 e | ey oowop i “ON “JoY A10jesoqer]
5 1aep Suryieg
eSuryqIeq-Isi(q ‘Auojo)) Jossajouqd ‘e 1551 _,“MUW“MM%M_M“M Hw%_;whn”___mn_o SI9)PWERIR
uoneayuopN JgoW Jad se spaepueg

e3ueyqIR(] YR 1331(] Jo Moday siskjeuy ajdwes 101
010 008-eme  eandijed valy [prisnpu enndie -uemelg) ysaaue

BUJEJ ‘paeog [01)U0)) uonnjjod el Jeyig




287

Hefzifol
Oy WIS

FTOZ AINF JO yiuow utanges O 149%3 paepurIS paqridsad 1 UIYIIM PIAIISGO ¥ OO ‘AOY ‘0d 'Hd )

ISIBWRY
€ e 01 8L 81 ¢ 9¢ of = ("1/8w) spijos papuadsng (g0,
8b< 01¢ T8¢ TTeL 0sh 0L 9Tt 00§ == ("1/8w) spyog paajossip w10,
261 oz Ll z81 991 PRI 91T 8+ - (1/8w) £0E) S¥ SsAUPIRE [RI0]

0ze 0°9¢ 091 43 9¢ 8T 43 or "= (1/3w) qoo
09L 008 01zl 06z LL L6 6 16 -- ("1/3w) apriojy >

0Ll 9L1 91 ¥91 et 851 PET Tze = (1/3w) gQDE) sk Anuney |y
68 e 689 91z €T £z | 895 % (NLN) Anpiqang,
000+Z 006 00011 000€1 00022 000€g 000+T 00026 00ST/00S QISSIULA ] / Ajqrlisac] (1w O I/NJIN) DA
000FS 000€1 000¥1 00041 00082 000FS 000S€¢ 000091 = (I go1/NdIW) DL
Jad 171 rall) Tas 611 lasg plet:i 070 - ("1/Bw) N s 31RANIN
0¢ 6'C $T 87 6t 9 61 6'C 0€> (1/3w) aog
206 98 0zt (14 ¥Zs 9 789 928 == Aananpuo) 18022y
L 818 98°L 08 65L sT'L 16L 66'L $'8-¢9 Hd
89 6'9 88 (] L9 L9 69 8¢ 0'h< ('1/8w) uaBix Q) paajossiqq
FZOT-11-21 FEOT-01-¢¢ FE0T-60-£C PZOTROTI FTOT-LO-11 FTOT-90-CT FTOT-S0-0€ FTOTH0 SO -- sundweg jo aje(
- Ss61 681 da £9. €9 sop &L "ON “JoY L10jeI0qET]

eBueyqIR( -ISI( 93[[0) LIBMIB]A ‘e Jedesedu 3]

1are Sungres
10 BUAIUD) ANEN() 1E M LR
10} Q0OT60'STPARP () Tk MSD
uoueIyNoN JHoW Jad se spigpurg

SId)oWeled

edueyque(] “aye| Jeseseduen) jo poday sisA[euy ojdweg 1018

010 008-vuied eandipe ] eaiy jernsnpup eandijied “uemeyg ysaatmg

BUjEd ‘paeog [0431U0)) uonnfod 3)els Jeyig



8 I | _ i DB B

B

BIHAR STATE POLLUTION CONTROL BOARD
Parivesh Bhawan
N.S-B/2, Industrial Area, Patliputra, Patna- 800 010
EPADBX-0612-2261250/2262265, Fax-0612-2261 050
E-mail- mshgpob-bili@gov.in, Website:- hitp:// bspehbihargov.in

Ret. NO-*‘-\—B Patna. dated:-). & "* L_S'"‘

From

Dr. D. K. Shukla,
Chairman.
To
The Divisional Railway Manager (DRM),
East Central Rail,
Samastipur Division, Railway Colony,
Dist.- Samastipur- 848101.
(e-mail: drm@mgs.railnet.gov.in)

Direction under Section 33A of the Water (Prevention and Control of
Pollution) Act, 1974.

1. WHEREAS, Ministry of Environment, Forest and Climate .Change,
Govt. of India has notified the Water (Prevention and Control of
Pollution) Act, 1974. Under Section 25 of the Water Act, no person shall
without the previous consent of the State Pollution Control Board,
establish or take step to establish any industries operation or process
or any treatment or disposal system or any extension or addition
théreto, which is likely to discharge sewage of effluent into a stream or
well or sewer or on land.

2. AND WHEREAS, the State POIlutiOI‘lICO'T-ltTOI Board under Section 17

of the Water Act has been mandated with the following functions which

.
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2
specifications or other data rela.ting to plants set up for the treatment
of water, works for the purification thereof and the system for the
disposal of sewage or trade effluents or in connection with the grant

of any consent as required by this Act;

ii) to lay down, modify or annul effluent standards for the sewage
and trade effluents and for the quality of rece-iving": waters (not being
water in r;tr_1 inter-State stream) resulting from the discharge of

effluents and to classify waters of the State;

iii) to evolve economical and reliable methods of treatment of sewage
and trade effluents, having regard to the peculiar conditions of soils,
climate and water resources of different regions and more especially
the prevailing flow characteristics of water in streams and wells which

render it impossible to attain even the minimum degree of dilution;

iv) to evolve methods of utilization of sewage and suitable trade

effluents in agriculture;

v) to evolve efficient methods of disposal of sewage and trade effluents
on land, as are necessary on account of the predominant conditions
of scant stream flows that do not provide for major part of the year

the minimum degree of dilution:

4

vi) to lay down standards of treatment of sewage and trade effluents
to be discharged into any particular stream taking into account the

minimum fair weather dilution available in that stream and the

::

MIemnce limits of pollution permissible in the water of the stream,
- \LJ-& b Bl .
B
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vii) to lay down effluent standards to be complied with by persons while
causing discharge of sewage or sullage or both and to lay down, modify
or annul effluent standards fot the sewage and trade effluents;

AND WHEREAS, sewage is a major cause for poor water quality in the
Ganga River and its tributaries and adversely impacts the human
health and ti’x‘e aquatic life. The discharge of untreated, partially
treated and treated sewage not meeting the standards is further adding
to the problem of water pollution and very substantial gap still exists
in generation and treatment of sewage.

AND WHEREAS, the Central Government has notified standards
for discharge of environmental pollutants’ from industries,
Common Effluent Treatment Plants (CETPs) and Sewage Treatment
Plants (STPs), under the Environmental (Protection) Act, 1986 and
rules framed thereunder (Schedule VI).

AND WHEREAS, National Mission for Clean Ganga (NMCG) has
identified 97 cities/towns called Ganga front towns near the banks of
Ganga and sewage generated from these cities/town located in the

State of Bihar falls directly/indirectly in river Ganga & its tributaries

‘_ through drains and thus deteriorating water quality of river Ganga.

AND WHEREAS, Water quality of river Ganga has been deteriorating
on account of disposal of untreated sewage through various drains or

partially treated sewage and trade effluent in to the river and making

N
(]
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1974 to the Bihar State Pollution Control Board (BSPCB) for
restoration of water qﬁalify of River Ganga and ciirected:

. To take up monitoring of Sewage Treatment Plants (STPs)
discharging into river' Ganga on monthly basis and forward
monthly report to CPCB.

II.  To take action against the authorities responsible for operation
and rpaint‘enance of STPs (existing)/or those newly under
construction are not :simultaneously r-eady with conveyance
system (sewers) and this has created partial uﬁlizatian of STP
and order them to rectify such situation in next six months
from the date of issue of these directibns and STPs should be
utilized completely for their designed capacities.

8. AND WHEREAS, Hon'ble Supreme Court in the writ petition (c) no. 375

of 2012 pronounced judgment dated: 22.02.2017 as under:

‘We are of the view, that in the manner suggested above, the'malady of
sewer treatment, should also be dealt with simultaneously. We therefore
hereby direct, that ' sewage treclztmen-t' plants' shall also be set up and
made functioned, within 1I:he timelines and the format, expressed here in

above"

9. AND WHEREAS, Hon'ble National Green Tribunal in the writ petition
(c) no. 3727 of 1985 prondu'.nccd judgment dated: 13.07.20217 as

under;

x e CPCB and the respective SPCBs, particularly, concerned with river

/e/. ' shall issue consent orders which must - contain
K. LAL

Dlstt PATNA II: ' P"
Reg No - 1883J . *
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5
stipulations/ conditions with regard to reuse of the treated sewage for
industrial and other purposes. This condition should also be
incorporated by an amendment in the orders already issued by the
Board to the industries, however, they may be provided time framed for
compliance of this direction. The Board can implement this direction in
stages, givfné preferences first in the urban areas and later in rural

areas."”

“All the existing STPs as well as the STPs to be designed and constructed
should satisfy the existing standards. The new STPs should be designed
and construction in a manner in which they should be able to achieve

more stringent norms, if prescribed in future”

10. AND WHEREAS, CPCB has issued a methodology for levying in
reference of Hon'ble NGT order dated: 31.08.2018 for discharge in
violation of consent conditions. mainly prescribed standards/consent
limits,

11. AND WHEREAS, Hon'ble NGT in matter of OA No. 200/2017 [(M.A. No.
254/2018 & M.A. 872/2018) (C.W.P. No. 3727/1985)] O.A. 668 of
2017 [(Earlier M.A. No. 923/2017 in OA. No, 200/2014)| dated:

06.08.2018 directed as under:
"The online mechanism for monitoring the sewage treatment plants
7 P‘ should also connected to the servers of CPCB and State Pollution Control
r :
p TR e |
™ N oards so that CPCB can also monitor the data.” ;
>
(020 Y & ¥
$. Q$ 5 .3 i ¢
20 e S | gk X e W B .
da) 0\5\\- r\,\' E\h‘z_ - D WHEREAS, Hon'ble NGT in matter of O.A. No. 155 of 2022
.\\I)’ !

‘ 8. 9 )
\ “\?%l&gg\:b X Q;_‘I;:firected as under: &(




13 — 293
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"Para No.- 8 : The State Respondé}zt shall also file fresh affidavit within
three weeks stating what action has been taken by the Railways with
regard to setting up of STPs and what timeline has been given for setting

up of STP."

Para No.- 6 : “If the Railway is a polluter, it would be liable for payment
of Environmental Compensation but neither of the affidavits disclose
what Envirorimental Compensation has been determined against the

Railway.”

13. Whereas, the Hon’ble National Green Tribunal, Easfern Zone Bench,
Kolkata, in O.A. No. 155 of 2022 has constituted a committee to
remedy the situation of the three ponds in Darbhanga and accordingly
thé meetings of the said committee were held on 28.04.2023;
22.11.2023 and 26.07.2024. In the first meeting of the said committee
convened on 22.11.2028 the representative of the railways informed
that the water of platform and circulation area is going into Harahi and
Digghi Ponds and further informed that in two months’ time the waste
water will be connected to WTP/STP through a drain. Accordingly, you
are directed to submit time bound action plan for completing the said
work. In the 294 meeting of the committee it was informed that the
waste water going into Harahi Pond has been stopped and the waste
water is being taken to Water Recycling Plant (WRP) for treatment and
with respect to waste water being discharged in Digghi Pond it was

stated that steps is being taken to treat the waste water and it will be

. completed by February, 2024 and in the third meeting it was informed

at the waste water going into Digghi Pond has also been stopped and

P,,
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it has been connected to municipal drain. Further, two STPs l;las been
sanctioned which will'be completed by 2026.
Whereas, it is admitted position that the untreated waste water was
being discharge in the ponds by the railways, which is in violation of
the Discharge Consent Order issued to you contained in State Board
Memo No.- 253 dated 19.01.2021.
Whereas, the Hon’ble Na_ti‘onall Green Tribunal, New Delhi in its order
dated 03A08'.2.018,'passed in O..:A. No. 593 of 2017 and vide order dated
22.11.2018 passed in O.A. No. 353 of 2016, has directed to access and
imposs Environmental Compensation from polluters/ violators on the
“Polluters Pays Principal”.
Whereas, the committee of the State Board constituted for
computation of Environmental Compensation in its meeting dated
09.09.2024 has found you to be operating your unif in violation of the
consent conditions for 1289 days (from 01.03.2021 to 09.09.2024) and
has access the environmental compensation to be imposed on you at
Rs. 1,61,12,500.00 (Rs. One crore Sixty One Lakh Twelve Thousand
Five Hundred only) based on the formula given by the Central Pollution

Control Board, Delhi.
Whereas, in exercise of the powers under Section 33A of the Water
(Prevention and Control of Pollution) Act, 1974, the Chairman, Bihar State

Pollution Control Board, Patna directed you the following on- 13.09.2024.

3 Submit Action Plan for setting up of STP with timeline

including reuse of treated waste water for irrigation

b

294
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(Agriculture/ H;).r-t'iculmre'/ I_Pa_rk'.j_s etc.), Dust
Suppression, Road Cleaning, Washing or Cleaning
purposes etc,, provided that the treated waste water
meets the standard prescribed by the Hon’ble NGT. The
STP shall be included with Online Continuous Effluent
Monitoring System (OCEMS) at the outlet of STPs to
~ monitor the pH, Bio-Chemical Oxygen Demand (BOD),
’Chemical Oxygen Demand (COD), Total Suspended
Solids (TSS), Total Nitrogen (TN), Total Phosphorous (T P),
and provide connectivity to CPCB anﬂ- SPCB servers for
continuous monitoring witl-ﬁn the timeline of setting up
of STP. The outlet standard shall be as per the Hon'ble
NGT (Order No.- 1069/2018, dated- 30.04.2019) i.e. pH:
5.5-9.0, Bio-Chemical Oxygen Demand (BOD): 10 mg/1
(mili gram per liter), Chemical Oxygen Demand (COD: 50
mg/l), Total Suspended Solids (T$S): 20 mg/l, Total
Nitrogen (TN: 10 mg/1), Total Phosphorous (TP): 1.0 mg/1,
Fecal Coliform (FC): Desirable- 100/ Permissible: 230
MPN (Most Probable Number).

File objection, if any, to the State Board action of Imposition
of Environmental Compensation of Rs. 1,61,12,500.00
(Rs. One crore Sixty One Lakh Twelve Thousand Five
Hundred only).

Acknowledge receipt of this direction immediately and

submit Action Taken Report positively within next 05 days.

A
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iv.  The éam:e was submitted to the Hon’ble National Green
’fribu-nal, Kolkata, hearing dated 17.09.2024 in the matter of
O.A. No. 155/ 2022/ EZ, and Hon’ble National Green

Tribunal also mf;'nt-ioned'in its order S1. No. 5.

But, you failed to submit the Action Taken Report and did not
acknowledge the receipt of the Direction within the 05 days’

time limit.

18. AND NOW THEREFORE, in view of above, the legal Direction is
now confirmed against you and you are here by directed to:
a. Submit Environmental Compensation of Rs. 1,61;12,500.00
(Rs. One crore Sixty One Lakh Twelve Thousand Five Hundred
only) through “Demand Draft” drawn in name of Member
Secretary, Bihar State Pollution Control Board within 15 days
from the receipt of this Direction.
b. Submit aforesaid Action Plan for setting up of STP with

timeline including reuse of treated waste water within 15 days

—_—
‘ MW Ad
b\
(D, KT Shu?ﬂa)
Chairman
Copy to: N
1. Legal Cell, BSPCB, Patna.
2. RO, Muzaffarpur, BSPCB.




